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ORDER 

ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN ; MEMBER (ADMN..) 

Heard Mr.M.Kesava Rao, learned counsel for the applicants 

and Mr.N.V.Raghava Ready, learned counsel for the respondents. 

There are t2 applicants in this CA. They submit that they 

and 1993 as can be seen in para-6 of the OA?j  under the control of 

R-.1 and they further State that they are discharging their duties 

satisfactorily. They also add  that they have put in more than 
' ekA W-z 

one year of casual service and they are etld for regularisation 

in.accordance with the circular No.3(27)65/11925/D9/Civ(iii) dated 

26-09-66 (page-4 of the CA) and in terms of the instructions in CE 

SC RO Part II N0.561 e.ated 29-11-6 and also in terms of the Ministry 

of Defence letter No.2(17)51/10805/D9 Civ(tfl) dated 10953s il 
governea oy tne rules pertaining to industrial employees. Tijey 

also rents on the judgement of this Tribunal in CA.20/89 disposed 

of on 16-6-92 to contend as above. 

3. 	This CA is filed praying for a direction to the respondents 
Of 

to reguiarisqtiâekvic fran the dateçk:rinitial appointment 

and alsorant  them equal pay for equal work similar. to the regular 

employees based On  the letters and the Judgement referred to above 

with ailconsequentia]. benefits. 

An interim order was passed in this CA on 28-1-94. The 

interim order reads a 

"In the mean time it is ordered that in case retrenchment 

of the applicants becomes inescapable for want of work, the 

principle of 'last come first go' shall be observed by the 

respondents". 

. .3 



A reply has been filed in this connection. The main 

contention of the respondents in not regularising 	 the 

services of the applicants mae- that the applicants are employeed 

by non-Government agencies viz., by the Contractor/resident Naval/ 

Civilian personnel. It is also stated that the applicantsjiétke 
-. 	 - 	 - 	 -- 	 - 

the àcfence estimatfl theby to treat them as casual labourers 
U 

of the tJfence es4e. It is for the respondents to check the 

records and to see whether they were paid at any time from the 
bétence estnnate ana tflat tney are to oe treatea as casual I saoourers3 

p_urider R-1. To facilitate, the above, we think it is preferable 

that the applicants submit a detailed representations indicating 

thelace they served and the other documents to prove.their 

credentiali that they were employed as casual labourersrjHh 

efence department1 It is to be directed further thatJi T.TIPi 
1•rt 

a representation is received from the applicants 	the fame 

should be disposed of in a time bound 5chedul) 

Under the above circumstances, the following direction 

is given:- 

The applicanthniay, if so advised, submit detailed 
,t,ctLn vLJI1 	 - 

representationsto R-2 indicating their service(~Particulars and 

also explaining why they should be treated as casual labouk'erh under 

the respondents, within a period of one month from the date of 

receipt of a copy of this order. If suchfreresentations are 

receiped by R-2 within the period stipulated as above, the same 

should be disposed of in accordance with the rules within a period 

of three months from the date of receipt of bhet representatior4. 

Till such time the representation is disposed of, the interim order 

dated 28-1-94 shall be inforce. 

The OA is ordered accordingly. No costs. 

AMES) (R. RANGARAJAN) 
MEMBER(JIJDL.) 	 MEMBER(ADMN.) 

\ 	
Dated:The 2nd January 1997. 

spr 	(Dictated in the Open Court) 
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